
High Court of Orissa hereby invites Expression of Interest (Eol) from experienced and authorised

vendors/service providers ofLAN components and ancillary services for the purpose ofbeing empanelled

for executing LAN related works as per prescribed policy and guidelines in the High Court of Orissa as

well as in District & Sub-ordinate Courts of Odisha on the following terms and conditions:-

l. The participating vendors who meet the eligibility criteria as per 1\4elu-@. shall be

empanelled for the purpose ofbeing considered for executing work ofproviding LAN connectivity

as per requirement arising in the High Court of Orissa and in the Courts subordinate thereto from

time to time during financial year-2023-24. Expression of Interest (EoI) implies willingness to be

empanelled in accordance with terms and conditions ofthis notice.

2. If any empanelled vendor is allocated with LAN work, High Court of Orissa reserves the right to

collect appropriate performance security i Performance Bank Guarantee (PBG) from the concerned

empanelled vendors prior to awarding work order for LAN works at various locations, in the name

of "The Registrar (Judicial), Orissa High Court, Cuttack" drawn on any Bank as named at

Annexure-B.

3. The amount of the PBG shall be decided having regard to the nature and circumstances of each

work. The successful Bidders shall submit Performance Bank Guarantee as per their work amount

after allotting them with LAN work in the name of "The Registrar (Judicial), Orissa High Court,

Cuttack" drawn on any Bank as named at Annexure-B having validity till 31"t May, 2024 after

empanelment i.e, 60-days.

4. The Annual Tum-Over Certificate should be fumished in format as per {4494gq1Q.

5. The Court may call for Price lists/quotations from empanelled vendors for each work from time to

time during period of empanelment.
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6. A list of Standard LAN Equipments is provided at Annexure-'D' with respect to LAN related

works usually undertaken in the Courts.

7. All Annexure must be duly filled up and submitted.

FEE:

Eol be submitted along with fee ofRs.1000/- (non-refundable) in the shape ofDD drawn on any

Bank as named at Annexure-B, in favour ofThe Registrar (Judicial), Orissa High Court, Cuttack.

TERMS AND CONDITIONS RELATING TO ELIGIBILITY OF VENDORS:

l. Proprietorships/ Agencies /Firms/ Companies who have the experience of installation,

commissioning and fault rectification of structured data cabling (Copper/Fiber) to commercial

establishments (Central/State Government departments, Government & Public sector

undertakings, Reputed Private companies/Establishments) for a period of atleast three years as on

31.01.2023 are eligible to apply for empanelment.

2. Applicants for empanelment should ensure that they have adequate technical equipments and

manpower capacity to comply with requirements.

3. Services to be provided by the vendors through their own Technicians/ employees and not

through any dealers/ distributors/ stockiest /franchisees etc., (No third-party firms/ companies/

persons are permissible).

4. The empanelled Vendors have to provide service at High Court of Orissa and at District and

Taluka level Couns.

5. By offering to provide Data Cabling services and Facility Management Services, the vendor is

giving an implicit confirmation to the Court of satisfactory discharge of Data Cabling service and

Facility Management Services that the Court and District & Subordinate Courts do not suffer due

to lack of spares/expertise service. The vendor should be in a position to provide experienced

technicians and sufficient consumables required for satisfactory and uninterrupted service.

6. Vendors are required to execute Agreement containing the terms of service, down-time, penalty,

Non-disclosure, indemnity to Bank, etc. in Court's standard/uniform format, before undertaking

the data cabling services.

7. No outstation charges will be payable by the Court to any of the empanelled vendors for any

work.



8. All the relevant documents are to be duly attested by the authorized signatory of the applicant

organization.

9. Copies of the Balance Sheet, Profit and Loss Account and Tumover certificates for the last three

financial years, duly certified by a Chartered Accountant are to be submitted'

10. The period of the empanelment of vendors shall be for a period of one financial year subject to

their satisfactory performance. The Court reserves the right to de-panel the vendors at any point of

time during the currency of the above empanelment, on sufficient cause'

I l. The Technicians/persons to be deployed by the empanelled vendors to provide service should be

the employees of the vendor and the vendor alone will be liable and responsible for the

engagement, terms of employment, compliance of all labour laws, insurance cover, payment of

minimum wages, etc., ofsuch persons. The cou( shall not be liable/ responsible for any claim by

any such persons of whatsoever nature and the vendor shall indemnify the Court in respect ofany

such claim, ifany, made by any person.

12. Strong support of technical staff with service network is a must for the vendors seeking

empanelment. Necessary documentary proof shall be enclosed in this regard'

13. The court reserves the right to upload any corrigendum in the site, regarding the advertisement

for Empanelment. Therefore, the vendors are hereby requested to see the corrigendum in Court's

website, if any, before last date for submission of applications for the Empanelment. Any further

addendum/corrigendum/extension in respect of above shalt be posted only on court's website

and no separate notification shall be issued in newspaper'

14. Empanelled vendor should maintain sufficient spares for replacement of spares at the earliest and

in any case within the stipulated time limit.

15. The Empanelled vendors should always display their ID card prominently while in court's

premises.

16. The Engineers visiting court locations for support shall have the experience/ expertise in

maintaining LAN connections, any delay due to lack of expertise, requirement of tools etc' should

be avoided. Therefore, it should be ensured that all the terms and conditions are fulfilled and

repairs and replacements are made available at the shortest possible time'

17. Court may conduct any nature of enquiry or call for any document at any stage of the

empanelment process or thereafter for effective implementation ofthe work'

l8'Thistenderisonlyforempanellingofthevendors.Aftertheempanelment,ratesofeach

item/work shall be called from shortlisted / empanelled vendors only'



19. The Court may also consider empanelling vendor for a particular court location or district, vendor

needs to specify their area of service.

20. The Court reserve rights to add new vendor / remove existing empanelled vendor as case may be

during the contract period on sufficient cause.

21. No sub-contract will be awarded by the empanelled vendor to complete any LAN related

activities.

22. The Company should submit valid OEM Certification or Authorisation or Service Provider

Certihcate. Such certificate/ Authentication of the Company should enclose a copy of relevant

eligibility criteria with the covering letter.

23. The vendor should have adequate number of qualified Technicians/ Engineers & must submit a

list of such qualified Engineers available with them, who can install/ reinstall or work on

IIBUNTU/ Windows Desktop operating systems (windows 2000 and above) and networking

(Cisco Certified) etc. Platforms. The details ofthe ce(ified Engineers should be provided with the

Technical bid and the credentials ofthe Engineers will be verified.

24. Dala Cabling Technicians should have Good knowledge in structured Data cabling

(Copper/Fiber). The technicians should have adequate experience in Data cabling, and he should

be independently able to handle issues relating to LAN connectivity (Identify the fault is due to

the Hardware failure or Network related issue).

25. Unmanaged switches/hubs/ LAN extenders should not be used on the LAN under any

circumstances.

26. By submitting of EoI for empanelment the bidder undertakes to adhere to all Terms and

Conditions of this notice and the Terms and Conditions of the work orders which may be awarded

for different works relating to LAN.

27. The High Court of Orissa reserves the right to blacklist or take any action as deemed fit and

proper against any ofthe empanelled vendor, if it doesn't fulfill its obligation in accordance with

terms & conditions of Tender after empanelment.

28. The Court may proceed to en-cash performance security in the event the concemed empanelled

vendor doesn't fulfill its obligations in accordance with terms & conditions ofTender notice after

its successful empanelment.

29. The Court reserves the right to have LAN work executed through any Vendor other than the

empanelled vendor in appropriate case.



METHOD OFWO RK ALLOCATION

Whenanyprojectistobeexecuted,bidscanbeobtainedfromtheempanelledvendorsandwork

may be awarded to any of them following normal selection procedure having regard to cost-

effectiveness.

Depending on urgency, the time for submission ofquotations by empanelled vendors may vary'

The list of empanelled vendors shatl be published in the Court's website'

TheCourtmayconvenemeetingwiththeapplicantsforthepurposeoftakinganydecision

regarding emPanelment.

a. Start date: l6 , o: .2-oz3

b. Last Date & Time for submission of application/ EoI for empanelment are l0 .04. o or

before5 .00P.M.

c. Date and Time for opening ofapplication Jt'04,1oajt at 03.30 P.M.

Application/ Eol supported with all relevant documents should be submitted by hand to the

Registrar (Judiciat), High Court of Orissa, during working hours ofthe Court'

Any query or communication may be addressed to the email IDs:- cDc-ori@aii gov'in

TheExpressionoflnterest(EoI)shouldbead<lressedtotheRegistrar(Judicial)'HighCourt

of Orissa, Cuttack- 753002'

By Order

Registrar

High Court of Orissa, Cuttack

IMPORTAN'I' DATES OF APPLYING

HOW TO APPLY



ered Name ofthe Firm / Company, etc.Regist

stered Ofiice ofthe Firm / Company, etc.:Address ofthe Regi

Telephone Phone: Fax: Oflicial E-Mail ID:

Service Centre in Cuttack/Bhubaneswar:Address ofthe

Telephone Phone: Fax: Official E-Mail ID:

I
Hichaulhori catitactCon lsDetai fo th Person thn Se ceervl Cen le zed to make commun on Orirh ssa Court

Name

Designation

Phone/Mobile No.

Fax No.

2

E-Mail ID

certi inederWheth oEM onauthorizati tlcate of LAN s ASh sbeen bmLlequr pment ? es/Y oN
3

OEM ofLAN equipments

Company / Firm etc. Details

Company (PSU / Pub. Ltd./P!l
Ltd./OEM/ Authorized Business partner,

Proprietorship)

Type of

Company / Fi
Registration

rm Registration No. & Date of

ear of Incorporation / establishmentY

GST Registration Certifi caG

4

PAN No. (Copy to be enclosed)

5 r Centre is Company OwnedWhether Repai

/ Franchise

Permanent Technical StaffNumber of

repair / service work attended toType of

ANNEXURE-A

BIDDER INFORMATION/ ELIGIBILITY CRITERIA



Any type of repair / service work that

Ifso, where will these rePa irs be undertaken

Copies of Work Orders and

(Name, Contact Number) m
reference ofthe Contact Person

ust be attached.
ttre bidder must have rendered services

LAN items installation in any Covemment

Department / Public Sector Undertaking in
earsthe last three

for

Tumover of the bidder

services related to supply & installation of
LAN items during the last three financial

years should be atleast of Rs.40 lakhs'

Whelher Annexure-C filled up? Yes/ No

generated from

The bidder should have

gtobally accepted Certifi cation (UP-to-date

ISo Certificalion)

authorized and

whether Self-Declaration o

not black listed bY any Govemment

artment / PSU submitted? YesNo

fthe bidder as to

Dep

6

2020-20212019-202020lE-19Financials7

i. Profit

Sheet & Profit and Loss A"/c for the last

three financial years are enclosed duly

countersigned / signed by Charted / Cost

Accountant.

ii. Whether Copies of Audited Balance

OrganisationYear

20t9-2020

2020-2021

202t-2022

Details of the Government

Public Sector Undertakings where the firm

iVwas engaged in supply & installation of

LAN items along with Year

Departments /
8

Copies ofwork order enc losed9

l0 Demand Draft detai ls

Details of Demand Draft towards Tender

No- and date ofDD)
Email lD ofbidder where co

LAN defect shall be lodged

mplaint ofl!

t2 Email lD where esca lation to be made if
laint not resolved within due timecomp

Pleaseenclosereferencestowardsabovecriteriainyourbiddocumentsmentioningpagenumbersofthesaid
references in the bid document'

cannot be attended to in this Repair Centre

Cost (Issuing Bank Name and Place, DD



ANNEXURE-

Banks authorised to handle the business and deposits of state Public Sector undertakings
(SPSUS) and State Level Autonomous Societies.

List of Public Sector Banks

I . State Bank of India
2. Indian Overseas Bank
3. UCO Bank
4. Bank of Baroda
5. Union Bank of lndia
6. Bank of lndia
7. lndian Bank
8. United Bank ol India
9. Canara Bank
10. Allahabad Bank
ll.AndhraBank
12. IDBI Bank
13. Punjab National Bank
14. Syndicate Bank
15. Central Bank of India

List of Private Sector Banks

l. HDFC Bank
2. Axis Bank
3. ICICI Bank

List of Regional Rural Banks

I . Utkal Crameen Bank
2. Odisha Cramya Bank

List of Co-operative Banks

I . Odisha State Co-operative Bank



ANNEXURE-C

Annual Turn -ove r Certificate

in this format is accurate and true to the best of my Knowledge'

Name:

Designation:

Address:

Email: Signaturc

Counter Signed

NUs----------------

Organization seal

Turnover per Year in {Yearst.
No.

201 8-201 9I

2019-2020

2020-20213

Charted Accountant

2.



ANNEXURE-E

Acceptance of Terms & Conditions Contained In the EoI Documents

(To be submitted on the Letterhead ofthe responding orgonisation)

Date:

To

The Registrar (Judicial),
High Court of Orissa,
Cuttack

Sir,

I have carefully gone through the Terms & conditions contained in the Notice No-

regarding Eol for Inviting Expression of
Interest for Empanelment of Vendors for Supply, Installation & Commissioning of LAN in High Court of
Orissa and Subordinate Courts.

I declare that all the provisions of this Eol Document are acceptable to us. I further certify that I
am an authorized signatory ofmy company and am, therefore, competent to make this declaration.

Signature and Seal ofthe Bidder

Date:

Place:



ANNEXURE -D

Sl. No Hardwarc ltems

Cat-6A U'l'P Cable (roll 305). MAKIr- LITGRAND PANDUIITSIUMON/Blil.DLN /D-l.ink/Molcx

CAT6A VO WITH SHI,ITTER, MAKE. LEGRAND PANDT'IT/SIMON/BEI,DEN2

SINGLL MODULAR FACE PLA])], MAKL- I-EGRAND PANDUIT/SIMON/BEI, I)DN

STJRIACE MOUNT BOX. PANDUIT/SIMON/BELDEN

DUAL MODUI,AR FACE PI,ATE, MAKE. I-EGRAND PANDUIT /SIMON/BELDEN)
24 PORT PATCH PANEL CA1'6A TJNLOADLD. MAKE- LECRAND ANDT]Il7SIMON/BELDDN

6

CAT6A I/O I.'OR PA'ICI I PANEL. MAKI]- LEGRAND PANDUIT /SIMON/BLI,I)EN'1

CA I'64 tlTP PATCII CORD (3 FEti'l). MAK[- LE(iRAND PANDT]I1'lSIMON,BELDEN
li

9 CAT6A (]TP PAT(]H CORD (6 FEET). MAKE. I,E(]RA ND PANDIJIT/SIMONtsEI,DFN

CAT6A UTP PATCII CORD ( IO FEET). MAKF,- LI'GRAND PANDUIT/SIMON,AI'I,DEN
t0

CAT6A UTP PATCH CORD (I5 FEET), MAKE- LEGRAND PANDI] IT/SIMON/I]LLDI]Nll
CAT6-A STP CABI,E (5OO RoI,L). MAKE. LEGRAND PANDTJIT/StMON/BELDEN

t2

NO, MCB WITH MOUNTING KIT, MAKE.NETRACK/VALRACK/

LEGRAND

NAGER. I PDU 4 SOCKI','I-, 19 WAI-T FAN I19' 9U DOUBLE SI.]CTION 6OOD RACK wn'll I cAlll,l, MA

I3

l4 NO, MCB WIIH MoUN'TING KI'I, MAKE-NETRACK/VALRACK/

LEGRAND

(iER. I PDT-] 4 SOCKD'I'. 19 WATT I-'AN I
19' I2U DOUBLE SECTION 6OOD RACK WTI-H I CABLI] MANA

NO, MCB WITH MOUNTING KI'T, MAKE-NETRACWVALRACK/

LEGRAND

C,en. t PnU + SOCKIIT. l9 WAl-l l:AN 2
19' I5U DOUI]LE SECI'ION 6OOD RACK WTIH I CABI,E MANA

l5

l6
O SWI'lCtt l'tlLL DTJPLEX WtRlr SPDLT)

8 PORT GIGABTI COPPER WITTI 2 SIII' L2 MANAGL

ARCHI'IECITTURE, MAKE . CISCO

ITCI I FtILL DL JPLITX WIRL SPIrlrl)
24 POR'I GI(JABI'I' COPPER WI'I'II 4 SI:I' L2 MANAGUD SW

ARCHIII]CI I|URD, MAKE - CISCOl'1

SFP MODLI,E FOR SINGLE MODE FIBRT. MAKE - CISCO
l8

slp r,'rt tenNnr voDULE. MAKI'- Clscol9
pvc t,tpe zo lr,lv. rueKL- AKG/l'}LYCo M/SI]DIIAKAIT

20

PVC PIPE 25 MM. MAKE- AK(i/PI,Y('()M/SI.]DHAKAR
1.1

PVC PIPE 32 MM. MAKL- AKG/PI-YCOtvUSUDI IAKAIT
22

23 6 CoRL SIN(;LE MODD ARIVOT]RED O PeUOUI?SItutOtl/BELDENOFC. MAKE-LEGRAN

PANDUIT/SIMON/BEI,DEN

pcton, uerp- Lrcnelo
6 PORT I,IU FUI,I,Y I,OADED WITH PIGTAII- & CONN

24

II- A COINEC I'ON, MAKIj- LLGR ND
12 PORI' LIIJ I]ULLY LOADLD WII' PrGl'A

PANDUIT/SIMON/BELDEN25

PANDU IT/SIMON,AEI,DFN

cot ruscron, vAKE- LECRANI)
24 POR'T LIU FUI,LY I,OAI)IiD WI'IH Plcl AIl, &

26

LC-LC PATCH COR-D, I.5 MTR, RAND PAND(]IT/SIMoN/BEI,DENMAKE. LEG
27

LC-LC PIITCH CORD, 3 MTR, M NO pANOtl ttlsttr,toN/BELDENAKE- LECRA

,tl.lot lttlstlr,,IoN,eu.onN
SC.SC PATCH CoRD. I.5 MTR. MAKE- LEGR ND P

29
p,rNOUtrlstvoNlgnl.nnN

SC-SC PATCH CORD, 3 MTR. MAKE- LEGRAND
30

I

3

.l



Self Declaration

(To be submitted on the Lellerhead of the responding organisation)

Date

Ref/EOI

To

The Registrar (Judicial),

High Court of Orissa,

Cuttack

ln response to the Eol Notice No'

Date

Place:

Ms. /Mr asa

I/We hereby declare that our organisation

is having unblemished past record and was not declared ineligible for

comrpt & fraudulent practices either indefinitely or for a particular period of time'

Signature and Seal ofthe Bidder

ANNEXURE-F



ANNEXURE-G

Representative Authorization Letter

(To be submitted on the Letterhead of the responding organisation)
Date

Ref/Eol

To

The Registrar (Judicial),
High Court of Orissa,
Cuttack

Ms. /Mr. is hereby authorised to sign relevant documents on behalf of the
organisation in dealing with Eol reference No

She/ He is also authorised to attend meetings & submit technical & commercial information as mav be
required by you in the course ofprocessing above said application.

Thanking you,

Authorised Signatory with Seal

Representative Signature

Sigrature attested



Eol No:

Compliance Check List

(To be submitled on lhe Letlerhead of the responding organisation)

Please check whether following have been enclosed:-

Signature and Seal ofthe Bidder

Place & Date

sl.
No

Enclosure description
Encloscd

(Y/N)

Annexure/Attachment
/ Page No./ Envelop
No. of the enclosure

I Bidder Info/ Eligibility Criteria (Annexure-A)

2. Bank List (Annexure-B)

3 Annual Turn-over Certificate (Annexure-C)

4
Acceptance of Terms & Conditions Contained In

the Eol Documents (Annexure- E)

Self Declaration (Annexure-F)

6. Representative Authorization Letter (Annexure- G'

7
Declaration-Cum-Undertaking regarding

Blacklisting/ Non-Blacklisting (Annexure-l)

ANNEXURE{J



ANNEXURE-T

Declaration-Cum-Undertaking regarding Blacklisting/ Non-
Blacklisting

(Non- b lac kl i s te d i n organi sat ion Le t te r He ad)

To

The Registrar (Judicial),
High Court of Orissa,
Cuttack

Madam/Sir

In response to the Courts Notice No. dated regarding "Eol fbr Inviting

Expression of lnterest for Empanelment of Vendors for Supply, Installation & Commissioning of LAN in High

Court of Orissa and Subordinate Courts", as an owner/ partner/ Director of (organization name)

I/ We hereby declare that presently our organization/ firm is not under

declaration of ineligible for corrupt & fraudulent practices, blacklisted either indefinitely or for a particular period

of time, or had work withdrawn, by any State/ Central govemment/ PSU.

If this declaration is found to be incorrect then without prejudice to any other action that may be taken, my/ our

security may be forfeited in full and the tender ifany to the extent accepted may be cancelled.

Thanking you,

Name of the Bidder

Authorized S

Signature:

Seal

Date:




